
ascertain whether the member has 
the leave of the House. nw  Chair 
dull declare that ilnce the mover hai 
not pressed the motion, it (hall be 
deemed to have been withdrawn by 
the leave of the House.
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PAPERS LAID ON THE TABLE
Annual Baton or Rkeahutahon Iw-

Bvenam Corporation, Calcutta

The Minister ef State la the Minis­
try of U m u , S apbrM H  and Be- 
habilitatttr (SHU U N. XUafen):
I beg to lay on the Table a copy of 
the Annua] Report of the Rehabilita­
tion Industries Corporation limited, 
Calcutta, for the year 1965-88 alone 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon, under sub­
clause (1) of section 619A of the 
Companies Act, 1956 I Placed in Lib­
rary. See No LT-990/67].

R i f o r t  or C o m m is s io n  or I n q u ir y  r e  
COLLAPSE or THREE HOUSES IK DELH

The Minister of State in the Minis­
try of Home Affairs (Shri VMya 
Charan Shakla): I bee to lay on the 
Table a copy of the Report of the 
Commission of Inquiry into the causes 
of collapse of three houses in Delhi on 
the 15th August, 1968. [Placed in 
library. See No LT-W1/67J.

Shri S. M. Baneijee (Kanpur): Sir, 
on this subject, regarding the report 
of the Commission of Inquiry into the 
causes of collapse of three houses in 
Delhi, 1 would like to point out that 
whenever such a report is laid on the 
Table, the action taken on the Com­
mission’s report Should also be let 
known to the House. I would like to 
know from the hon. Minister whethar 
any action has been takes in this case, 
or, is it still under consideration.

Shri Vldya Chasaa SkokU: Action 
la wider consideration, and we are hi 
consultation wfifc the Delhi Adminis­
tration; after the action is completed,

188# ISAXA) D.O. (Min. of 11234 
Food Agrt. etc. 

we shall definitely come befor* the 
House and report.

COMMITTEE ON PRIVATE MEM­
BERS' BILLS AND RESOLUTIONS 

Ezgbth R0OKT
Shri (Khed): I beg to

present the Eighth Report of the 
Committee on Private Members' Bills 
and Resolutions.

U-57J his.
DEMANDS FOR GRANTS—Contd.

M inistry  o r  Food, A o k k v l t v u , C o u -  
in n o T v  D M L o n m r  a m > Co- ofira -  

ikm—contd.

Mr, Speaker: Yesterday, we had 
taken 1 hour 38 minutes on the De­
mands for Grants under this Minis­
try. There is a balanec of 8 hours 28 
minutes. There are only one or two 
minutes more for the House to ad­
journ. So, instead of beginning the 
debate now, we shall begin it after 
lunch.

12.58 hie.

The Lok Sabha then adjourned tor 
Lunch ttil Fourteen of the Clock.

The Lok Sabha re-assembled after 
lunch at Four Minutes Post, Fourteen 
of the Clock.
[Mr. D»oT»-SWAia» in the Chair]

DEMAND FOR GRANTS—contd.

MDnstmr or Food, AuRUiUL'nmi., Coss- 
Munrrr DKVZLonrarr and Co-opoa- 

tott— contd.
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